113

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW
DELHI

ORIGINAL APPLICATION NO. 348 OF 2025
THE MATTER OF:

Anil Kumar Dubey .. PETITIONER
VERSUS
Uttar Pradesh Pollution Control Board & Ors. ....... RESPONDENT
INDEX

NDOH : 17.10.2025

S. No. | Particulars Pages

1, Response Affidavit On Behalf Of Uttar Pradesh
Pollution Control Board (Respondent No.1 &
3), In Compliance With The Order Dated
17.07.2025 Passed By The Hon'ble National
Green Tribunal, Principal Bench, New Delhi

2 Annexure- 1
A copy of the closure order dated 06.10.2025

3. Annexure -2
A copy of the office order dated 23.11.2024

4. Annexure -3
A copy of the compliance report dated
09.10.2025

5. Annexure -4
The copy of the closure order dated 23.05.2025

6. Annexure -5
A copy of the compliance report dated
09.10.2025

7. Annexure -6
The copy of the closure order dated 15.07.2021

8. Annexure -7
A copy of the compliance report dated
13.06.2023

Respondent No.1 & 3

Through -H&M,QMJG, L/'VQ’;

(HARSHITA RAGHUVANSHI)
Advocate for the Respondent No.3,
Chamber No. 439, 4™ Floor,
Block D, Additional Building Complex,
Supreme Court, New Delhi-01
Dated: 14.10.2025
New Delhi Mobile No. 8090217309

E-mail: harshitaraghuvanshi@hotmail.com
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PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 348 OF 2075 = ),

| THE MATTER OF:

ANIL KUMAR DUBEY ...APPLICANT

VERSUS “» F
UTTAR PRADESH POLLUTION CONTROL BOARD SSC/T
& ORS. . .RESPONDENT(S)

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR
PRADESH POLLUTION CONTROL BOARD IN COMPLIANCE
TO THE ORDER DATED 17.07.2025 PASSED BY THE
HON'BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

1 Roht  Sin aged about ..2.72........ Years

.......................... . srsTaaTaana

. Slo
Shri. N:<...Sachan presently posted as Regional Officer, Uttar
Pradesh Pollution Control Board (hereinafter “UPPCB), Varanasi,

do hereby solemnly affirm and state on oath as under:

That the deponent is working on the above mentioned post
and is the authorized officer in the captioned matter and well
conversant with the facts and circumstances of the case and

as such is well conversant to swear this affidavit.

That by mean of this present application the applicant has

raised the grievance against the the Respondent No. 7 to 9
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Brick Kilns are illegally operating and causing pollution. The

further allegation of the applicant is that these brick kilns are

using prohibited fuels such as plastic waste, rubber,
sugarcane bagasse etc. resulting into severe air pollution and
ecological imbalance.

3 That this Hon'ble National Green Tribunal, Principal Bench,
New Delhi (hereinafter Hon'ble Tribunal) vide its order dated
17.07.2025has passed the following directions:

“...2. Learned counsel for the applicant has referred to
Annexure A — 4 (Page 67) and has pointed out that the
closure order under Section 31 (A) of the Air
(Prevention and Control of Pollution) Act, 1981 was
passed as against the Respondent No. 7, but in spite of
the said closure order, he had continued to operate,
therefore another closure order dated 13.05.2025 was
passed against it. He has further referred to Annexure
A — 5 and has submitted that in respect of the
Respondent No. 8, the closure order dated 23.05.2025
has been passed and referring to Annexure A — 6 (Page
71), he has pointed out that in respect of the
Respondent No. 9 earlier the closure order dated
13.06.2023 was passed, but on subsequent Joint
Inspection he was found to be operating in spite of the
closure order.

Further submission of the counsel for the applicant is

that these brick kilns do not have the CTE or CTO and

they are operating without complying with the norms.
Learned counsel for the applicant has also referred to

the photographs enclosed along with the OA in support
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of his submission that these brick kilns are still
operating.

4. The OA raises substantial issue relating to the
compliance of the provisions of scheduled enactment.

5. Issue notice to the respondents for filing the reply by
way of affidavit. Applicant is directed to serve the
respondents and file affidavit of service at least one

week before the next date of hearing.”

That in this original application the grievance raised by the
applicant is that the respondent no. 7 namely M/s Om Brick
Udyog (Daya Marka), Village Amaut,Post-Mangari, Tehsil-
Pindra,District-Varanasi is running without consent to
establish and consent to operate from the State PCB in
violation of the various orders of the court.

. That Uttar Pradesh Pollution Control Board (hereafter
referred as UPPCB) vide letter no. H 33304/C-6/Int Bhattha-
704/Bandi Adesh/Varanasi/2025, dated 06.10.2025 has
issued closure order under Section 31A of The Air
(Prevention & Control of Pollution) Act, 1981. The copy of
the closure order dated 06.10.2025 is being annexed herewith
as Annexure-1 to this report.

That the office order of District Magistrate, Varanasi dated
23.11.2024 has constituted the eigth member committee for
the compliance of the closure order issued by State Board
against the brick kiln in District-Varanasi. The copy of the
office order dated 23.11.2024 is being annexed herewith as

Annexure-2 to this report.
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7. That in pursuance to the office order of District Magistrate,
Varanasidated 23.11.2024, the compliance of the closure
order dated 06.10.2025 against the brick kiln in question was
done by the officials of the above committee on 09.10.2025.
A copy of the compliance report dated 09.10.2025 is being
annexed herewith as Annexure-3 to this report.

8. That UPPCBvide letter no. H 28550/C-6/Sa-693/Int
Bhattha/Bandi Adesh/Varanasi/2025, dated 23.05.2025 has
issued closure order against respondent no.8 namely M/s SS
Int Udyog, Village-Khewasipur,Post-Korut, Thana-Lohta,
Tehsil-Rajatalab,District-Varanasi under Section 31A of The
Air (Prevention & Control of Pollution) Act, 1981. The copy
of the closure order dated 23.05.2025 is being annexed
herewith as Annexure-4 to this report.

9. That UPPCB handed over closure order to respondent no-9

dated09.10.2025and respondent received with remark that he

cannot operate brick kiln without prior CTO permission

From the State Board then after in pursuance to the office

order of District Magistrate, Varanasi dated 23.11.2024, the
SEREA R EL

UH.K.Ch-:iruvedi
U oTo-13373/17

compliance of the closure order dated 23.05.2025 against the
brick kiln in question was done by the officials of the above
committee on 09.10.2025. A copy of the compliance report
dated 09.10.2025 is being annexed herewith as Annexure-5
to this report.

10.That UPPCBvide letter no. H 63451/C-6/Sa-632/Int
Bhattha/Bandi Adesh/Varanasi/2021, dated 15.07.2021 had
issued closure order against respondent no.9 namely M/s
Sagar Int Udyog, Village-Rampur,Post-Ukathi, Tehsil-
Sadar,District-Varanasi under Section 31A of The Air
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(Prevention & Control of Pollution) Act, 1981. The copy of
the closure order dated 15.07.2021 is being annexed herewith
as Annexure-6 to this report.

11.That in pursuance to the office order of District Magistrate,
Varanasi dated 06.02.2023, the compliance of the closure
order dated 15.07.2021 against the brick kiln in question was
done by the officials of the above committee on 13.06.2023.
A copy of the compliance report dated 13.06.2023 is being

annexed herewith as Annexure-7 to this report.

That in pursuance to the direction passed by this Hon’ble
Tribunal a reply on behalf of the Uttar Pradesh Pollution
\Control Board is being submitted before this Hon’ble

"Tribunal for kind perusal and consideration.

DEPONENT

VERIFICATION
Verified at Vayamax.... on this/4fhday of October, 2025 that the

contents of the above affidavit are true and correct to the best of my

knowledge and belief and nothing material has been concealed

DEP(szENT

therefrom.

Metavial Mm,qu;_,
} / Registratior
THoHo/Sr. No.l.g..ﬁ.sé..‘ﬁ....
fro/DtAMs 10 51 7
S H/Plac W—‘ &E" %‘S*—;

4
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Sagar Int Udyog, Rampur, Ukathi, Varansi
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........ 21. Restrictions on use of certain industrial plants.—
(1) Subject 1o the provisions of this section, no person shall, without the previous consent of the State
Board, establish or operate any industrial plant in an air pollution control area: Provided that a person
aperating any industrial plant......
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